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B . W.15025/263/13-97/THUHTACSHIE. — AR @rel Gl AR wes el w@re g Atk
TEE (WY IWE AE AR Wl wead) R, 2011 @1 ok dEed e @ fag ey Rt e
frerfefed ey, @ g ok e offiaw, 2006 (2006 @ 34) B U 16 @ W UfSd € 92 @l
ST-UN (2) & WS (S) g yed AlGad] &1 WO HW gL, BT WBR S Ud IAeT W, Sad SU-aRT (2) @
ST S W aafdadl @1 STerd & gy fhar orar €, e S w8 @ e & ek
TE A @ Wil @ ge wew it wosw ol @ R 9w wow @ R, R e siftga
b1l ol Wl & ST Bl S B9 & et 2, A o o sy ) il @ wver R R s,

ey IR g, W Sad ured R & Wiy # 39 wen sww fiffe o o vy ¥ usd
fepeil =fera & ot B, wrer g gt faa famar S,

AT 3N G, A BIg B, B G FRGN AfBN, TRAT Wre Gl N A iR, W s
3NN yemes wo, diee Ie, T Reel-110002 1 FoT W1 FH | '

ey fafas

1. wfeed ™ iR wRw.—(1) 37 Frat @ e T are g ok aee (W sae T ok @
Hears) (WeeE) fafme, 2014 2

2. Qe YR SR AHE (Wl Sdg A ok e weared) RAftgw, 2011 # @ ey @
wafia fafre 3.1 7 —
(@) “fafafdse ARl & ST & forw er wered” ¥ Geftg Su-ffa 3.1.17 § & anofl § 59 9. 19
IR Tw wdfe nfafeedi & vearq Frefafad w7 weeie o vffsei sia-<enfia & smdd), sefq :—
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“20. | Tege (WM iR | S TR frem S giew, we O1 gartia InTEe 31, Sirgedt” |
EAERiERU

IEe IE @@ Fa-1 & ST enaiRa frsE Sarel &t
BreH a1 eTRa s |

Ugd W UBT AT URE AR Sed AR W IR
LIRCESE RIS

AR HD)

(eI 111/4/3191./1870/14)

fewo ; Hor fAfgd 9RA & JoITE, SRURY, 9 11, WS 4 ¥ SfERpE Wedie B . 2-15015/30/2010, TNE
1 3, 2010 R W1 fpY Y &1 &R ywamqad ey FHefeRaa sfeRgeasn d=aiel g=1 &g Y -

(i) IL¥E. 4/15015/30/2011, INIE 7 T, 2013 |

(i) w.E. d1. 15014/1/2011-NYHY/THTEUHTTS, TRIE 27 A, 2013 |
(ili) 1.9, 5/15015/30/2012, TRIE@ 12 TS, 2013 |

MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 17th October, 2014

F. No. P. 15025/263/13-PA/FSSAL.—The following draft of certain regulations further to amend the Food
Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011, which the Food Safety and
Standards Authority of India, with previous approval of Central Government, proposes to make, in exercise of the powers
conferred by clause (e) of sub-section (2) of Section 92 read with Section 16 of Food Safety and Standards Act, 2006 (34
of 2006), hereby publishes as required by the said sub-section (2), for the information of all persons likely to be affected
thereby, and notice is hereby given that the said draft regulations shall be taken into consideration after the expiry of the
period of thirty days from the date on which the copies of the Official Gazette in which this notification is published are
made available to the public;

The objections and suggestions, which may be received from any person with respect to the said draft regulation
before the expiry of the period so specified, will be considered by the Food Authority;

Objections or suggestions, if any, may be addressed to the Chief Executive Officer, Food Safety and Standards
Authority of India, Food and Drug Administration Bhawan, Kotla Road, New Delhi-110002.

Draft Regulations

1. Short title and commencement.—(1) These regulations may be called the Food Safety and Standards (Food
Products Standards and Food Additives) (Amendment) Regulations, 2014.

2. In the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011, in
regulation 3.1 relating to “Food Additives”,— )

(a) in sub-regulation 3.1.17 relating to “Other substances to be used in Specified limits”, in the
TABLE, after serial number 19 and the entries relating thereto, the following serial number and
entries shall be inserted, namely:—
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“20. Pullulan (thickening and glazing | Dairy based desserts, such as pudding, fruit or GMP”.

agent)

flavoured yoghurt, etc.,

Fat-based dessert excluding dairy based dessert
products of food category 1 mentioned above.
Pre-cooked pastas and noodles and like
products.

Seasoning and condiments.

R. K. JAIN, Chief Executive Officer
[ADVT. HI/4/Exty./1870/14]

Note:—The principal regulations were published in the Gazette of India, Extraordinary, Part III, Section 4 vide
notification number F. No: 2-15015/30/2010, dated the Ist August, 2010 and subsequently amended vide
notification numbers:

(i) F. No.4/15015/30/2011, dated 7th June, 2013.

(i) F. No.P.15014/1/2011-PFA/FSSAL, dated 27th June, 2013.

(iti) F.No. 5/15015/30/2012, dated 12th July, 2013.
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